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© MAHARASHTRA ACT No. XIV OF 1978}
[THE MAHARASHTRA RESTORATION OF LANDS 0 SCHEDULED TRIBES
: Acrt, 1974.] : _
[28th May 1975)
Amended by Mah. 120f 1977 (19-3-1977)* .
” " 30 of 1977 (16-8-1977)*
T » 570f 19717
An Act to provide for the restoration of certain lands to persons belonging to the
' : Scheduled Tribes.

WHEREAS by Government Resolution in the Revenue and Forests Department,
No. REV. 1070/62448-C, dated the 15th March 1971, the Government-of Maharashtra
appointed a Committee to inquire into and report to the State Government inter alia
. on how far the provisions of the Maharashtra Land: Revenue Code, 1966, and the
v N;g& relevant tenancy laws have beea effective in giving protection to persons belonging to

of Scheduled Tribes, and to suggest among other things suitable amendments therein,

1966. if any of the existing provisions are found to be inadequate ; :

AND WHEREAS the said Committee submitted its report to Government on the

7th April 1972 :
AND. WHEREAS the said Commiltec inter-alia krecommended that provisions

should be made for restoring to persons belonging Yo Scheduled Tribes the lands

which have been duly transferred to other persons; .. .
. AND WHEREAS after considering the aforesaid recommendation of the said
Committee, the Government of Maharashtra is of the opinion that steps should
be taken forthwith for restoring certain lands to persons belonging to Scheduled
. fTr]ilbcs . It is hereby enacted in the Twenty-fifth Year of the Republic of India as
ollows :— : . .
1. () This Act may be called the Maharashira Restoration of Lands to Scheduled
- Tribes Act, 1974. : .
(2) It shall extend to the whole of the State of Maharashtra. _
(3) It shall come into force on such date? as the State Government may, by
notification in the Official Gazette, appoint:

2. (1) In this Act, unless the context requires otherwise,—
wii (@ Code™ means the Maharashtra Land Revenue Code, 1966 ;
of (b) “* Collector ” includes an Additional Collector, and an Assistant or Deputy
1966. Collector exercising the powers or discharging the duties of a Collector under the
Code and also any other officer not below the rank of 3[a Tahasildar] especially

arient and
COMMOnces
ment.

Definitions. .

empowered by the State Government to exercise the powers and perform the duties

. _ of the Collector under this Act ; : .
' (¢) * Commissioner ~* includes an Additional Commissioner ; : '
(d) “improvements > in relation to land means any drainage works, embank-
ments, Bandharas, wells or any other works appurtenant to such land constructed

or maintained thereon for the purposes of agricutlure, and all structures, permanent

fixtures and trees on such land ;
, (@ non-Tribal *’ means a person who is not a Tribal and inctudes his successor-
in-interest ; ' o . :
(f) * perscribed * means prescribed by rules made under this Act ;
" (g) “relevant tenancy law ” means— )

" Bom. () in relation to the Vidarbha region of the State, the,Bbm_bay- Tenancy and:

XC% - Agricultural Lands (Vidarbha Region) Act, 1958,

1958, “Eo Statement of Objects and Reasons, see Mahirashtra Government Gazette, 1974, Part V,

page 960. .. -
315t November 1975 (vide G. N., R. & F. D, No. REV. 1074/62448(11)-L-9, dated 1st November

1975).

*These words were substituted for the words *an Assistant or Deputy Collector " by Mab. 12

.of 1977, 5. 3.
- ®This indicates the date of commencement of Act.

§
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e - {#i) inrelation to the Hyderabad area of the Sfate, the Hyderabad Tenancy and Hya, |
: : Agricultura! Lands Act, 1950, and n : ‘ o’?ﬂ '
‘ ' o _ 1950. -
(iii) in relation to the rest of the State, the Bombay Tenancy and Agricultural Bom.
Lands Act, 1948 ; - N : : : % '
of
1948,

(k) * successof -in-interest " means a person who acquires interest in land by
testamentary disposition or devolution on death ; _

() *“ transfer*} in relation to land means the transfer of land belonging to
a tribal made in favour of a non-tribal during the period commencing on the
Ist day of April 1957 and ending on the 6th day of July 1974, either— -

(a) by act of parties, whether by way of sale, gift, exchange, mortgage or .
lease or any |other disposition made inter-vivos, or -
(5) under a decree or order of a court, or ‘
{¢) for recovering any amount of land revenue due from such Tribal, or for
. fecovering any other amount due from him as an arrear of land revenue, or
otherwise under the Maharashtra Co-operative Socicties Act, 1960 or any other Mah.
law for the time being in force but does not include a transfer of land falling under Xx1V -

‘the proviso to sub-section (I) of section 36 of the Code; and the expressions, of

** Tribal-transferor  and *‘ non-Tribal-transferee * shall be constructed, 1961.

accordingly ; . :

- (j) * Tribal " means a person belonging to a Scheduled Tribe within the meaning
g - of the Explanation to section 36 of the Code, and includes his successor-in-interests ;

N

(k) * Tribal-transferor > includes his successor-in-interest ;

(D) “ non-Tribal-transferee ™ includes hi$ successor-in-interest ; and if he or his
successor has, on or after the 15th day of March 1971, transferred land in favour of
any person, whether a Tribal or. non-Tribal, includes also such person. :

(2) Words and expressions used in this Act but not defiried shall have the meanings
respectively assigned to them .in-the Code or, as the case may be, in the relevant

. tenancy law. _
| Restoration 3, (/)"Where due to transfer— , L
or transfer . _
%‘?&ﬂ: :g ~ (@) the land of a Tribal-transferor is held by a non-Tribal-transferee, or

certaio () the land acquired in exchange by a Tribal-transferor is less in value than the
cases.  value of the land given in exchange, ‘ S

and the land so transferred is in possession of the non-Tribal-transferee, 'and has
not been put to any non-agricultural use on ‘or before the 6th day of July 1974,
then, notwithstanding anything contained in any other law for the time being in force,
. or any judgment, decree or order of any Court, Tribunal or authority, the Collector
either suo motu at any time, or on the application of a Tribal-transferor made within
© three years from the commencement of this Act shall, after making isuch inquiry as : .
- he thinks fit, direct| that— ' : ’ T
(/) the lands of the Tribal-transferor and non-Tribal-transferee so exchanged
- shall be restored o each other ; and the Tribal-transferor, or as the case may be,
the non-Tribal-transferee shall pay the difference in value of improvements as
. determined under clause (a) of sub-section (4), or . R
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(i) the land transferred otherwise then by exchange be taken from the possession -

. of the non-Tribal transferce, and restored to the Fribal transferor, free from all

encumbrances, and the Tribal transferor shall pay such_transferee and other .
persons cleiming encumbrances the amount determined under clause (b)-of sub- .

section (4):

Provided that, where land is transferred by 2 Tribal transferor in favour of a non--

Tribal transferee before the 6th diy of July 1974, afier such. tra.nsferee was rendered
landless by reason of acquisition of his land.for a public purpose, then only half the
land so transferred shall be restored to the Tribal transferor. ‘

Y Explanation.—Where the lends of a Tribal and non-Tribal are purported’

to have been transferred to each other, otherwise than by exchange, but the date
~ on which the instruments for such transfers are registered is the same or, where

such instruments are registered on different dates, but the ‘interval between the -
dates of registration is thirfy days or less,. then, notwithstanding anything con-

‘tained in such instruments, for the purposes of this section, such transfers shall be
deemed to be by way of exchange.] S o

Mah, ’[(IA)'Where any proceedings are taken under clause (iiy of subssection ().

LVI{_ before the date of commencement of the Maharashtra Restoration of Lands o
19.,‘.’, Scheduled Tribes (Amendment) -Act, 1977 (hereinafter in this section referred to
“ag “ the commencement date ™), in respect of any land purported to have been

transferred by a Tribal transferor to a non-Tribal transferee, otherwise than by -

- exchange, and ‘

(@) such proceedings are pending before the Collector or any appellate or revi-

sional authority on the commencement date, and the Collector or such authority

- is satisfied, after givinga reasonable opportunity. of being heard to both the

parties, that there were transfers of lands by wey of exchange between the parties
within the meaning of the Explanation to sub-section (1), then,— o

(i) if such proceedingsare pending before the Collector, the Collector shall hold
- a fresh inquiry under clause (i) of sub-section (/) in respect of the lands deemed

to be exchanged ;
(ii). if such proceedings are pending before the appeliate or revisional authority,

such authority shall set aside the order of the Collector and direct the Collector
to hold a fresh inquiry under clause {i) of sub-section.(7) in respect of the lands

deemed to be exchanged; :

(b) such proceedings have been -compléted by the Collector or by any such |

authority, but the Collector, within 2 pariod of six months from the commence-
ment date; is, on an application made by any of the parties to the exchange; or
suo motu, s2tisfizd, after giving a reasonable opportunity of being heard to both the

.parties, that there were transfers of lands by way of exchange between the parties-

. within‘the m>aning of the Explanation to sub-section (1), the Collector shall forth-

with_pass necessary orders.to Testore the stazus quo and then hold a fresh inquiry

under clause (i) of sub-section (1) in respzct of the lands deemed to b= exchanged.}

(2) Where any land restored under clause (i) of sub-section (7) to a Tribal or. -

a non-Tribal is burdened with encumbrances, then-such encumbrances shalt be
transferred therefrom and'attach themselves to the land restored to the non-Tribal
or the Tribel, as the case may be, - : : : -

(3) The Tribal transferor sha;ll,.‘notwiths’tanding_'a'nything contiined in ény faw’

for the time being in force in the State, be entitied to testoration of land under this

L This Explanation shall be decmed always to-have been added by Mah. 57 of 1977,'s. 2(a).
2 Sub-section (I4) was insected, ibid., s. 2(b). _ . :

S
-




9422 _ ‘Maharashira Resfofaiibn of Lands to .fb'clwdulad [1975 : Mah. XIV
‘-~ Tribes Act, {974 P

section only if he undertzkes to cultivate the land persoﬁ:-.lly and to pay such amourit
to the non-Triba! transferce @s the Collector mo.y, under the|provisions of sub-
section (¢4), determine; ‘

Provided that, in the case ¢f 2 minor, the underteking mey be given by his gu: r-
dian, and in the case of any other person under disability by his puthorised agent.

() (¢) Where lands cre restared under clause (i) of sub-section (/), the Collector
shall in the prescribed menner determine the value of the improvements, if any, made
thereon after such exchange by the Tribal transferor or the non-Tribal transferee,
If the value of the improvements, if any, made by a Tribal transferoris found
tc be more, the difference shall be pryable by the non-Tribel trensforee to the Tribal
transferor; and if the|value of the improvements, if any. made by the non-Tribal
transferee‘is found to be more, the difference shall be peyable by the Tribal tiansferor

. to the non-Tribal transferce.

~ (b) The amount payable by the Tribal tronsferor for the lond restored to him
under clause (#) of sub-section (1) shall consist of 2n amount cqual to 48 times the .
assessment of the lnnd| or the amount of consideration-poid by the non-Tribal trans-
feree for nequisition of the lond whichever is less plus the velue of the improvements,
if 2ny, mede by the non-Tribal trensferee therein to be determined by the Collector
in the prescribed manner. - : ; ‘

Explanation.—In determining the value of any improvement under clause (&) or
clause (b), the Collector shall have regerd {o—- j _ ‘ ' .

({) the labou: and|carital provided or spent on improvements;

(if) the picsent conditions of the improvements;

(éi) the extent to| which the improvéments is likely to tenefit the land. during
the period of ten years next following “he year in which such determination is
made; and _ ‘ T
- (iv) such other fagtors ns may be prescribed. §
(¢) The Tribal transferor, or as the case may liae, the non-Tribal transferee who

is found lizble to pay the amount rep-esenting the difference in the value of improve-
ments as determined by the Collector under cleuse (a) shall pry the 'said amount
to, the non-Tribal transferee, or as the case moy be, the Tribal transferor, either in
lump sum or in such znnual instalments not exceeding ‘twelve (with simple interest
at 44 per cent. per annum) as the Callector mey direct,

{d) The Trib-1 transferor to whoir land is restored under clause (i) of sub-section
(2)] of this section shell pay 1o the non-Tribal transfere¢ and other persons claiming
encumbrances the amount determined under this sub-section, either in lump sum
or in such annual instzlments not exceeding twelve (with simple interest at 44 per -
cent. per annum) as the Collector may direct, ; ‘ i

(e) The apportionment of the amount determined under clause (b):amohgst the -
transferee and- the persons claiming encumbrances skall be determined by the
Collector in the following menner, that is to say:— : :

(¢) if the total valye of encumbrances on the land id less than the amount deter-
mined under clause (b), the value of encumbrances shall be poid to the holders
thereof in full; ‘ :

(if) if the totn] value of encumbrances on the 1~nd exceeds the amont determined.
under clause (b), the amount shall be distributed amongst the holders of encum-
brances in the ovder jof priority: ' ' _ .

Provided that nothing in clauses (d) and (e) shall 2 ffect the right of holder of any
encumbrances to proceed to enforce against the non-Tribal transferee his right in -
any other manner or 2ny other law. for the time being in force, ‘ ,

! This wds deemed always to have been substituted for the words, brackets and figures * utider
clause (i) of sub-section (7 " by Mah. 30 of 1977, s. 4. L -
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Provided that, where land is purchased or acquired by a non-Tribal-fransferee . °
before the 6th day of July 1974, after such transferee was rondered landless by reason -
of acquisition of his land for a public purpose, then only half the land so purchased .
or acquired shall be restored to the Tribal-transferor. o o

5. (1) A non-Tribal-transferee who after the land is ordered to be restored under Damages _
~ clause (ii) of sub-section () of section 3 or under section 4, Yor after the land is vested f?.‘ ﬁm -
i the State Government under sub-section (7) cf section 5A,]} continues to be in o ertain
possession of the tand, then the non-Tribal-transferee shall pay to the Tribal 2[in the cases, -
. former case and to the State Government in the latter case] for the period (from the . '
year following the year in which the land is ordered to be restored to the Tribal)
till possession of the land is given to the Tribal 3[or, as the case may be, to the State
Govetnment], such amount for the use and occupation of the land as the Collector

may fix in the prescribed manner. ,

(2) If the non-Tribal-transferee fails to pay the amount fixed by the Collector
under sub-section (1), it shall be recoverable by the Collector as an arrear of
revenue. : : :

8[5A. (/) Where any land (not being land acquired in exchange), which is liable Lands which
to be restored to a Tribal-transferor under sub-section (/) of section 3 cannot be so cannotbe
restored either on account of the failure of the Tribal-transferor to give an undertaking resicted to -
referred to in sub-section (3) of section 3 or for any reason whatsoever or Where any "G°§§,;‘,‘mm -
land referred to in section 4 cannot be restored to the Tribal by reason of such Tribal and to be
expressing, during the inquiry held by the Collector, his unwillingness to refund the granted to
purchase price or proportionate part thereof to the non-Tribal transferee, as required other Tribal
by the said section 4, or for any other reason, then, the Collector may, subject to b vt
rules, if any, made in that bzhalf, by order in writing direct that the land shall, with restrictions.
effzct from the date of the order, be deemed to have been acquired and vest in the
State Government free from all encumbrances. .

(2) On such vesting of the land, the non-Tribal transferee shall be entitled to
receive from the State Government an amount equal to 48 times the assessment of the
land, plus the value of the improvements, if any, made by the non-Tribal transferee
‘therein. The provisions of clauses (5) and (e) of sub-section (4) of section 3 shall
. mutatis mutandis apply for determining the value of improvements and for apportion-
ment of the encumbrances, if any, on the land between the non-Tribal transferee and
the persons claiming encumbrances on the land. ' - :

(3) The land so vested in the State Government under sub-section (/) shall, subject
to any general or special orders of the State Governmept in that behalf, be granted
by the Collector to any other Tribal residing in the village in which the Jand is situate
or within five kilometres thereof and who is willing to accept the land’in accordance
with the provisions of the Code, and the rules and orders made thereunder and to ‘
undertake to cultivate the land personally; so, however, that 1he total land held by
sich Tribal whether as owner or tenant dozs not exceed an economic holding within
the meaning of sub-section (6) of section 36A of the Code. '

(4) The person to whom land is granted under sub-section (3), shall pay to the

. State Government the amount referred to in sub-gection (2), either in lump sum or in

such annual instalments not exceeding twelve {with simple interest at 4} per cent.
r annum) as the Collector may direct and shall hold the land subject to such terms ¢ .

and conditions as may be prescribed.

* This was deemed always to have been inserted by Mah. 30 0f 1977, s. 5(a).
2 This was deemed always to have been inserted, ibid, s. 5(b).

» This was deemed always to have been ingerted, ibid., 8. 5(c).

4-Section 5A was inserted, ibid., s. 6. ‘
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(5) Without the previous sanction of the Collector, no land granted under sub-
section (3) shall be transferred, whether by way of sale (including sale in execution
of a decree of a Civil Court or of an award or order of & competent authority) or by
way of gift, mortgage, exchange, lease or otherwise. : Such sanction shall not be
given otherwise than in such circumstances and on such conditions including con-
dition regarding payment of premium or nazarana to the State Government, as may
be prescribed : : ‘ : - ,

Provided that, no such sanction shall be necessary where the land is to be leased
by a serving member of the armed forces or where the land is to be mortgaged as”
provided in sub-section (4) of section 36 of the Code far raising a loan for effecting
any improvement on such land.- : .

-(6) If sanction is given by the Colle_ctbr to any tranfer under sﬁb-séction 25),
“subsequenttransfer of the land shall also be subject to the provisions of sub-section (5).

(7) Any transfer of land, and any acquisition thereof, in contravention of sub-
section (5) or (6), shall be invalid; and as a penalty therefor, any right, title or
interest of the transferor and transferee in or in relation to such land shall, after
giving him an opportunity to show cause, be forfeited by the Collector; and the
land together with the|standing crops thereon, if any, shall without further * assur-
ance vest in the State Government and shall be disposed of in such manner as the
State Government may, from time to time, direct.] :
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{f) During any period for which payment of rent is suspended or remitted gt}der .
" the relevant tenancy law, the Tribal transferor or as the case may be, non-Tribal
transferee shall not be bound to pay the amount in Jump sum or the amount of
any instalment fixed under this section or interest thereon, if any: :

. (g) If the Tribal transferor or as the case may be, non-Tribal trar_xsferee fails

to pay the amount in lump sum or remains in arrears of two or more instalments,
the amount so remaining unpaid (with intcrest thereon at 4} per cent. per annum)
shall be recoverable by the Collector as an arrear of land revenue. The amount .
so recovered shall be paid by the Collector to the non-Tribal transferee and persons
claiming encumbrances, if any, or as the case may be, the Tribal transferor.

4. Where any land of a Tribal is, at any time on or after the Ist day of April Restoration
1957 and before the 6th day of July 1974, purchased or deemed to have been purchased °fr1£:ldss of
or acquired under or in accordance with the provisions of the relevant tenancy Iaw pejonping to
by a non-Tribal transferee or where any acquisition has been regularised on payment Scheduled -
of penalty under such law and suchlandis in possession of a non-Tribal transferee Tribes.
and has not been-put to any non-agricultural use on or before the 6th day of July -

1974, then the Collector shall, notwithstanding anything contained in any law for the
time being in force, either suo motu at any time or on an application by the Tribal
ade within three years from the commencement of this Act.and after making such
inquiry as he thinks fit, direct that the land shall, subject to the provisions of sub-
‘section (4) of section 3, be restored to the Tribal free from all encumbrances and
that the amount of purchase price or a proportionate part thereof, if any, paid: by

_ such non-Tribal transferee in respect of such land in accordance with the relevant
tenancy law shall be refunded to such non-Tribal transferee either in lump sum or
in such annual instalments not exceeding twelve (with simple-interest at 4} per cent.
per annum) as the Collector may direct. The provisions of clauses (d), (¢), (f)
and (g) of sub-section (¢) of section 3 shall, so far as may be, apply in relation to _
the recovery of the amount from the Tribal and payment thereof to the non-Tribal
transferee and the persons claiming encumbrances, if any : : ’

Provided that, where land is purchased.or acquired by a non-Tribal transferee
before the 6th day of July 1974, after such transferee was rendered landless by reason
- of acquisition of his land for a public purpose, then only, half the land so purchased

or acquired shall be restored to the Tribal transferor. ’

5. (I) A non-Tribal transferee who after the land is ordered to be restored under Damages’

_ clause (i7) of sub-section (/) of section 3 or urder section 4 Y[or after the land is vested for ocoupa-

in the State Government under sub-section (/) of section 5A,] continues to be in ::,"gef_’tg‘l;”d
possession of the land, then the non-Tribal transferee shall pay to the Tribal 2{in the cages.
former case and to the State Government in the latter case ] for the period (from the
year following the year in which the land is ordered to be restored to the Tribal) till
possession of the land is given to the Tribal Ior, as the case may be, to the State
Government ], such amount for the use and occupation of the land as the Cotlector

may fix in the prescribed manner. L i

(?) If the ngﬁ-TribaI transferee fails to pay the amount fixed by the Collector
~ under sub-section (1), it shall be recoverable by the Collector as an arrear of land
revenue. : ' o ‘

1 These worls were déémad always to have been inserted by Mah. 30 of 1977, 5. 5(a).
* These words were deemed always to have been inserted, ibid., s. 5(b).
.® Thies¢ words were deemed always to have been jnserted, ibid., s. 5(c).
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Lands which  Y[5A, (I) Where any ‘land (not being land acquired in exchange), which is -
rg:ggctl ?g liable to be resto_rcd to a Tribal transferor under sub-section (7) of section 3 cannot
vest in P€ SO restored either on account of the failure of the Tribal transferor to give an
*Government Undertaking referred to .in sub-section (3) of section 3 or for any reakon whatsoever
and to be or where any land r ferred to in sectior: 4 sannot be restored to the Tribal by reason
mﬁin]t?;?bg'of such Tribal exp: ing, during the inquiry held by the Collector, his unwillingness
subject to £0 rerund the purchase price or propertionate part theréof to the non-Tribal transferee,
certain &8 requirec by the said section 4, or for any other reesen, then, the Collector may,
restrictions. subject to rules, if a y, made in that behalf, by order in writing direct that the land

shall, with effect from the date of the order, be deemed to have been adquired and vest
in the State Government free from zll excumbrances, |

(2) On such-vesting of the land, the non-Tribal transferes shall be entitled to receive
from the State Govefnment an amount equal to 48 times the assessment of the land,
plus the value of the Improvements, if any, made by thé non-Tribal transferee therein,
The- provisions of clauses (6) and () of sub-section (¢) of section 3 shall mutatis
mutondis apply for dtrterminiqg the value of improvements and for apportionmert of
the encumbrances, if any, on the land between the non-Tribal transferee and the
persons claimin * encumbrances on the land, i ‘ Lo

ted in the State Government under sub-section (1) shall, subject

ial orders of the State Government in that behalf, be granted
ly other Tribal residing in the villdge in which the land is situate
or within five kilometres thereof and who is willing to accept the land in accordance
with the provisions of the Code, and the rules and orders made theteunder and to
undertake to cultivate the land personally; so, however, that tota] land held by such
Tribal whether 25 owner or tenant does 1ot exceed an ecoromic holding within the
meaning of sub-sectian (6) of section 36A of the Code. = ‘

_(4) The person to whom land is granted under sub-section (3), shall pay to the
State Government the amount referred to in sub-section (2), either in lump sum or in
such annual instalments not exceeding twelve (with simple interest at 4% per cent.
per 2ncum) as the Collector mey direct 2nd shall hold the land subiject to such terins

- and conditions 2s may be prescribed, |

(3) Without the previous sanction. of the Collector; no land granted under sub-
section (3) shall be transferred, whether by way of sale (including sale in execution of
2 decree of a Civil Colirt or of 91 award or order-of 2 comretent authority) or by wey
of gift, mortg: ge, exchange, lease or otherwise,  Such sanction shall not be given
otherwise then in such circumstances and on such conditions including condition
regarding payment of premium or nazarana to the State Government, as may be
prescribed ' ‘ |

Provided that, no such sanction shell be necessary where the land is to be leased
by 2 serving member |of the armed forces or where the land is to be mortgaged as
provided in sub-sectiom(¢) of section 36 of the Code for raising 2 loan for effecting
any improvement on such fand, - ; : 5

(6) If sanction is giver by the Collectoz to any transfer under sub-section (3), sub- -
sequent trapsfer of theland shall also be subject to the provisions of sub-section ).

(7) Any transfer of land, and any zcquisition thereof, in contravention of sub-
section (3) or (6) shall be invalid; andasa penzlty therefor, any right, title or interest
of the transferor and transferee in or in relation to such land shall, after giving him
P an opportunity to show cause, be forfeited by the Collectos; and the Jand together
with the standing crops thereon, if any, shall without further assurance vest in the
State Government and shall be disposed of in such manner asthe Stzte Government
may, from time tc tinje, direct.) |

1 Section'5A was deemed always to have been inserted by Mah, 30 of 1977, 5.6, -
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- 6. (I) An appeal against any decision or order passed by the Collector may_, Appeal..
notwithstanding anything contained in the Code, be made to the Maharashtra
Revenue Tribunal constituted under the Code. :

-(2) Every such appeal shall be made within a period of sixty days from the date
. of receipt of the decision or order of the Collector. The provisions of sections 4,
XXX- 5, 12 and 14 of the Limitation Act, 1963, shall apply to the filing of such appeal,

VIof : .
1963.. (3) In deciding an appeal under sub-section (1), the Maharashtra- Revenue
Tribunal shall exercise all the powers which 2 Court has subject to the regulations
framed by that Tribunal under the Code and follow the same procedure whicha Court
follows, in deciding appeals from the decree or order of an original Court under the
vof Code of Civil Procedure, 1908, : ‘
1908. -

.

7. Where no appeal has been filed within the period provided by sub-section (2) Revision.
of section 6, the Commissioner may suo motu or on the direction of the State.
. Government at any time—

(@) calt for the record of any inquiry or proceeding of any Collector for the
‘purpose of satisfying himself as to the legality or propricty of any order passed by,
ang as to the regularity of the proceedings of, such Collector, as the case may be,
an ‘ .

(b) pass such order thereon as he thinks fit : )
. Provided that no such record shall be called for after the expiry of three years from
the date of such order except in cases where directions are issued by the State
Government; and no order of the Collector shall be modified, annulled or reversed

unless opportunity has been given to the interested partics to appear and<be heard. -

l;o)g& 8. Notwithstanding anything ¢ontained in the Bombay Court-fees Act, 1959, Court-fee.
Viof cvery appeal before the Maharashtra Revenue Tribunal or application under this
1959, Act shall bear a court-fee stamp of such value as may be prescribed. ‘

9, Every decision or order passed by the Collector under this Act, subject to an Fiﬁgljty of
appeal to the Maharashtra Revenue Tribunal under section 6, and the decision of the decision or

Maharashtra Revenue Tribunal in appeal shall be final and conclusive and shall not (o:ollec(t)«fsr
" be questioned in any suit or proceeding in any court. ‘and. decision
. - . ' -of Revenue
. ‘19A. Notwithstanding anything contained in this Act or any law for the time Pleaders, -
' being in force; no pleader shall be entitled to appear on behalf of any party in any etc.,

proceedings under this Act before the Collector, the Commissioner or the Maharashtra g_":m}“ded-
Revenue Tribunal : o appearance.

Provided that, where a party is a minof or lunatic, his guardian hlay appedr,
and in the case of any other person under disability, his authorised agent may appear,
in such proceedings.

: Explanation.—For the purpose of this section, the expression * pleadei' ” includes an
. advocate, vakil or any other legal practitioner.} '

10. No civil court shall have jurisdiction to settle, decide or deal with z;ny ques- Ba:' of |
tion which under this Act is required to be decided or dealt with by the Collector, J'ntyisfdii:tion

‘the Commissioner, the Maharashtra Revenue Tribunal or the State Government. g r""“’i court

nuthofity.

¥ Section 9A was inserted by Mah. 12 of 1977, 5.4,
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- M10A. Notwithstanding anything contained in section 5or any other provision
or this Act or in any other law for the time being in force, where possession of
any land is to be restored to any Tribal transferor or non-Tribal transferee under
any provision of thig Act, it shall always be lawful for the Collector to evict any
person net entitled tg possession of the and, or.any person wrongfully in possession
thereof, at any time, inthe manner provided in section 242 of the Code:]

11. {J) The Statg Government may, by notification in the Qﬂ‘iéiai Gazette and
subject 1o the condition of previous publication, makeé tules for carrying into effect

- the purposes of this Act. Such rules may provide for procedure for inquiries and

for Jevying fees for any of the purposes of this Act for which specific provision for
fees has not been made. : '

(2) Every rule made under this Act shall be laid as scon as may be after 1t is

made before each House of the State Legislature while it is in session for a total

period of thirty days which may be comprised in one session or in tWo successive
sessions, and if, befogs the expiry of the session in which it is so laid or the session
immediately fcllowing, both Houses agree in making.any modification in the rule
or both Houses agree that the rule should not be made, and notify such decision in
the Official Gazette, the rule shail from the date of publication of such notification
have effect only in such modified form or be of no gffect as the case may be; so
however that any such modification or annulment shall be without prejudice to the

- validity of anything previously done or omitted to be done under that rule,

* Section 10A was inscrted by Mah. 57 of 1977, 5.3,
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« MARARASHTRA ACT No. XVI OF 1978 * :
[THE MAHARASHTRA STATE TAx ON PROFESSIONS, TRADES, CALLINGS  AND . ' AT
: EMPLOYMENTS AcT, 1975) '~ -~ .
' T ' [{0th June 1975] -
Amended by Mah. 21 of 1976.% (1-11-1976)t ’ . ‘
An Act to provide for the levy and collection of a tax on professious, trades, caflings
_ and employments for the benefit of the State. R .
WHERFAS it is expedient to provide for the levy and collection -of a tax on
professions, traaes, callings and employments for the benefit of the State for. raising
additional resources needed for implementing the Employment Guarantee Scheme
. of the State Government and to provide for establishmeut ot the Employment P
Guarantee, Fund and for matters connected therewith; It is hereby enacted in the
Twenty-sixth Year of the Republic of India as follow — : :

. D This Act may be czlled the Maharashb'a&'Stat:e Tax on Professi;ms, Tradcé; Short ti
Callings and Fmployments- Act, 1975, , - - extenta -
(2) It extends to the whole of the State of Maharashtra. Pl

(3) I* shall be deemed to have come into force on the 1st day of April 1975.

2. In this Act, unless the context otherwise requires,~— ) . Definith

(@) * Commissioner ”’. means the Comm'ssiones of Profession Tax appointed - ‘
under section 12, and includes an Additional Commissioner of Profession Tax.

(it any) appointed under that section ; o :

(b) *“ corporation area” means an_area within the limits of a municipal -
corporation constituted under the Bombay Munieipal Corporation Act, the y
som. Bombay Provinicial Munic'pal .Corporations Act, 1949 or the City of Nagpur
Miof Corporation Act, 1948 | : ' . '

: 2((hq) * employee * means a person employed on salary or wages, and includes—

LiX (i) a Government servant receiving pay from the-zevenues of ‘the Central .

of Government or any State Government or the Railway Fund ;

(if) o person in the service of a body,.whether incorporated or not, which is
and ¢ owned or controlled by the Central Government or any State Government, '

Berac . where the body operates in any part of the State, even though its headquarters
ILof = may be outside the State; - T o _

(7ii) = person engaged in any employment of an employer, not covered by -
items. (/) and (i) above ;] : - ) _ ces _
(¢) ** employer 7', in selrtion to an employee earning any salary or wages on

regalar basis under him, means the person or the officer who is responsible for
disbursement of such salary or wages and includes the head of the office or any
_establishment =5 well as the manager or agent of the employer : : -
" (d) * month ” means a month reckoned according to the British calendar :
(é) * person’’ means any person who is engaged in any profession, trade, call-

- ing or cmployment in the State of Mahatashtra and includes a Hindu undivided .
family, firm, company, corporation or other corporate body, any society, club or
association, so engaged, but does not include nny person who earns wages on
«, casual  basis ; o P o :

(f) **.prescribed ' means prescribed by the rules made under this Act ;
(g) * profession tax ™ or ™ tax " means the tax on professions, trades, callings
and employments levied under this ‘Act; ‘ R '

~

3 Fgr Statemcnt of Objects and Reasons, see Maharashtra Government Gazette, 1975, Part ¥V, -
rage 387. : - : - ’ L
pf(‘ fause (ba) was inserted by Mah. 21 of 1976, 5. 2a). - g ' .
* Seation 12 of this Act shall be desmed to havé comej into force on Ist April 1975, {sez 5. 1(2) -
of Mah, 21 of ‘19761 N ) L.
t This indicates the date of commencement of Act.

N
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. (1 salary_"_.or “wage” includes pay or.;wages,,dearness allowance and all
other remunerations received by any person on regular basis, whather payable in

cash or kind, and also .includes perquisites apd profits in lieu of salary, as

- defined in sec :
in any form and on any account or gratuity ] ;
(i) “ Schedule ” means a Schedule appended to this Act ;

(j) * Tribunal” means the Maharashtra Sales Tax Tribunal constituted under
section 21 of the Bombay Sales Tax Act, 1959, and discharging the functions of the
Tribunal assigned to it by or under this Act ;: : S

(k) “ yéar " |means the financial year.

ion 17 of the Income-tax Act, 190} {but does not include bonus Xfl.m .
‘ "0 ¥
1961, .

~ o

LYof
1959,

Levyand 3. (lv) Subject|to the provisions of article 276 of the Constitution of Indiaand of

charge of this Act, there shall be levied and collected a tax on professions, trades, callings and

tax. employments fo the benefit of the State.

(3) Every pers h engaged in any profession, trade, calling or employment and
falling under one or the other of the. classes mentioned in the second column of
Schedule I shall be liable to pay to the State Gavernment the. tax at the rate -

mentioned against the class of such persons in the third column of the said Schedule:

. Provided that, the tax so payable in respect of any one person sha!l not exceed :

two hundred and fifty rupees in any year :

Provided further that, entry 20 in Schedule T shalt épply onlyto such é]gsses of
persons as may be specified by the State Government by notification in the Official
Gazette, from time to tinte. B

Employer’s 4. The tax ayable under this Act by any pérs(?m earhing a salary or wage, shall
liability be deducted by is employer from the salary or wage payable to such person, before

to deduct gych salary or wage is paid to him, and such employer shall, irrespective of whether -

::dbep,f:,}a"of such deduction h1s been made or nrot, when the salary or wage is paid to such persons

employees. be liable to pay fax on behalf of all such personsi:

" Provided that, if the employer is an officer _of-vaemment, the State Government
may, notwithstanding anything contained in this Act, prescribe by rules the manner
in which such employer shall discharge the said ;liabi!ity: ‘

3[Provided further that, where any person earning a salary drjwage—— 4 ,
() is also covered by one or more entries other than entry 1 in Schedule I

and the rate of|tax under any such other entry is more than the rate of tax under

entry 1 in that Schedule, or ’ . _ )
() is simultaneously engaged in employment of more than one employer,
and such person furnishes to his employer or emplayers a certificate in the prescribed
form declaring, inter alia, that he shall get enrolled under sub-section (2) of section 5
and pay the tax himself, then the employer or enjployers of such person shall not
deduct the tax from the salary or wage payable to such person and such
employer or employers, as the_case may be, shall not be liable to' pay tax on behalf
of such person] - oo o ' ’

Registration 5. (/) Every’ rﬁp[oycr (not Being an officer of Government) liable to pay tax

| and ypnder section 4 shall obtain a certificate of registration from the ptescribed authority
enrolment. i the prescribed manner. . ~ .

(2) Every person liable to pay tax under this Act (other than 2 person eariﬁg
salary or wages, in respect of whom the taxis payable by his employer), shall obtain
a certificate of enrolment from the prescribed authority in the prescribed manner.

"t These words wete added by Mah. 21 of 1976, . 2.
. t This proviso was , ibid., . 3. ’ ' :
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1[(24). Notwithstanding anything contained in this section and the last preceding

. section, where a'person is a citizen of India and is in employment of any diplomatic

or consular office or trade commissioner. of-any foreign country situated in any part

. of the State, such person, if liable to pay tax, shall obtain a certificate of enrolment as
provided in sub-section (2) and pay the tax himself.] ‘ : o ’

., (3) Every employer or person required to obtain a certificate of registration or
enrolment shall, within thirty days from the date of first publication of this Actin
the Official Gazette, or, if he was not engaged in any profession, trade, calling or -
employment on that date, 2[within thirty days of his becoming liable to pay tax]
~ or, in respect of a person referred to ¥[in sub-section (2) or (24)} within thirty
‘days of his becoming liable to pay tax at a rate higher or lower than the one
mentioned in his certificate of enrolment, apply for a certificate of registration or- - .
enrolment, or a revised certificate of enrolment; as the casé may be, to the presciibed : S
. authority in the prescribed form, and the prescribed authority shall, after :
making such inquiry as may be necessary within thirty days of the receipt of the
, application (which period in the first year from the commencement of this Act shalf
' . be extended to ninety days), if the application is in order, grant him such certificate.

(4) The prescribed authority shall mention in every-.certificate of enrolment,
the amount of tax payable by the holder according to Schedule I, and the date¢ by
which it shall be paid, and such certificate shall serve as a notice of demand for

* purposes of section 10. , o ’ :

1 Sub-section (24) was insertéd by Mah. 21 of 1976 s. 4(a). ’ b
# These words were substitited for the words ** within thirty days from the date of commancement
- of his profession, trade, calling or employment ”, ibid., s, 4B)). . , ! . )
* These words, brackets,, figurcs and letter ware substituted for the words, brackets and figures . . »
“ in sub-section (2)  ibid., s. 4 (b} (i), o . : S : : :

¥
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(5) Wherse an employer’ or a person liable to registration or enrolment has wilfully
failed to apply for such certificate within the required time, the presctibed authority
may, after giving him-a reasonable oppottunity of being heard, impose  penalty - - _
not exceeding rupees twenty for each day of delay in case of an employer and not .
exceeding rupees five for each day of delay in case of others. L ‘

{6) Where an employer of @ person liable to registration OF enrolment has
deliberately given false -information in any application submitted under this
section, the prescribed authority may, after giving him-a reasonable -opportunity
of being heard, impose a penalty not exceeding rupees one thousand. .

6. () Every employer registered under this Act shall furnish 1o the prescribed Returns.
" authority ![a return in such form, for such periods and by such dates as may be
prescribed] showing therein the salaries and wages paid by him and thc‘imount of tax -
* . : .

“deducted by him in respect thercof 2% *.

(2) Every such return shall be accompanied by a treasury challan in proof of
,payment of full amount of. tax due. according to the return, and a return without *
. 'such proof of payment shall not be deemed to have been duly filed.

(3) Where an employer has ?[without reasonable cause failed] to file such return . -
within the required time, the prescribed authority may, after giving him a reasonable . .
opportunity of being heard, impose upon him a penalty not exceeding rupees five RN
for each day of delay. ™ : - . ' : ’

7. ({) ifthe prescri!i)ed authority is satisfied that the return filed byany employer Assessment
+ js correct and complete, he shall accept the return. . “ ‘ :fnpioyers
- (2) (@) 1f the prescribed-authority is not satisfied that the return filed is correct and  » o
complete, he shall serve upon the employer, a notice requiring him, on a date specified .
in the notice. to attend in person, "Of through an authorised representative, and to
- produce accounts and papers in support of the return. S
(&) The prescribed authority shall, on examination of accounts and papers, assess, T
‘the amount of tax payable by the employer.. oo S
- (€) If the employer fails to comply with the terms of the notice, or if in the opinion
of the prescribed authority the accounts and papers are¢ incorrect or incomplete or
- unreliable, the said authority shall, after such inquiry as he deems fit, or otherwise,
assess ihe tax due to the best of his judgment.

t.[(?zf) The amount of tax duegfrom any employer shall be assessed separately
for each year during which he was liable fo pay tax : - : L

Provided that, the prescribed authority may, subject to such conditions as may |
be prescribed and for reasons to be recorded in writing, assess the tax due from.any
‘ employer during - any part of a year : o : . ARSI .

Provided. further that, where a registered employer- fails to.furnish a return for
any part of a year, the prescribed authority may, if it thinks fit, assess the tax due”
from such employer separately for different parts of such year.}

(3) If an- employer has ** * * failed to get himself registered or being
registered has failed to file any return, the prescribed authority shall, after giving the
employer a reasonable  opportunity of being heard and after holding such inquiry
as he deems fit, or otherwise, pass an order assessing the amount of tax due to the
best of his judgment. _ S .

1 These words were substituted for the words * within fifteon days of expir; of a month,a returi

. in the prescribed form ” by Mah. 21 of 1976, s. Sa)i). : T _
" 2 The words * during the month immediately preceding that month ™ were deleted, ibid., s. S(a)i).
- ¥ These words were substituted for the words ** wilfully. failed 7, ibid., s. 5(b).
- & Sub-section (24) was inserted, ibid.,'s. 6a). o : '
3. The word ** wilfully * was deleted, bid., s. 6(b). '
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~ (4) The amount of a tax so assessed ‘shall. be paid within fifteen days of receipt of the
notice of demand from the prescribed authority. ‘ o :

_Pay;rigm 8. (1) The tax payébl_c under this Act shall be paid in the prescribed manner.

ax, R : B . H N i .

it (2) The amount of tax due from enrolled persons far each year as specified in their
enrolment certificates shall be paid— : ~ )

(a) in respect of a|person who stands enrolled before  Before 30th September of

- the commencement of a year or is enrolled on or that year.
R before the 31st August of a year. _ : «
(b) in respect of a| person who is enrolled after the ~ Within one month of the
31st August of a year. date of enrolment,

, Cogseqm.' 9. (1) If an employer (not being an officer of Government) [fails to pay the tax]
_ces.of as required by or under this Act, he shall, without prejudice to any other consequences
failue to and Jiabilities which he may incur, be deemed to be an assessee in default in respect of

1}
F to pay the tax,

tax.  (2) Without prejudice to the provisions of sub-section (/), 2[an employer referred
to in that sub-sectign shall be liable] to pay simple’ interest at 2 per cent of the
amount of the tax due for each month or part thereof for the period for which the
- tax Temains unpaid. B ? '

(3) If an enrolled person fails to _pay the tax as r:equired‘by or under this Act,

he shall be liable to pay simple interest at the rate and in the manner laid down in
.- sub-section (2). . ‘ . o ‘

Penalty for 10, if an enrolled person or a registered employer fails, without reasonable cause,
non-payment o make payment ofjany amount of tax within the required time or date as specified in
o' 13%- the notice of demand, the prescribed authority may , after giving him a reasonable
opportunity of being heard, impose upon him a penalty not exceeding fifty per cent

. of the amount of tax due. e :
Recovery of  11. Al arrears of tax, penaity, interest and fees under this Act shall be recoverable
tax, ci. a5 an arrear of land revenue. o '

/ ‘Authorities  12. (1} {@) For c rrying out thé purposes of ghis A‘éct, the State Government may

for imple- appoint— _ ' ~ ‘
‘“’“‘:‘ﬁ;",‘;;f (i) an officer 10 be the Commissioner of Profession Tax for the whole of the

State of Maharashtra ; o ‘
(ii) one or more officers to be the Additional Commissioners of Profession
*" Tax as the State Government thinks necessary ; ' ) o
(#ii) such number of Deputy Commissioners of Profession Tax, Assistant Com-
- missioners of Profession Tax and Profession Tax! Officers - and other officers
and persons (with such designations) as the State Government thinks necessary.
(5) Am officer appointed under paragraph (i} or (iii) of clause (@) above shall,
within the limits of such area as the State Government may specify, ' by notification
_in the Official Gazette, to be within his jurisdiction, exercise such powers and per-
‘form such duties as may be conferred or imposed upon him by or under this Act. -
(&), The superintendence and control for the propér execution of the provisions -
of this Act and the rules made thereunder relating t¢ the levy and collection  of
the tax shall vest in the Commissioner. ‘ _ . ' :

P

! These words were sybstituied for the words “ does not deduct the tax at the time of payment of
salary or wage. or after deducting fails to pay the tax * by Mal. 21 .0f 1976, s. 7(g).
5 o 1 These words were substituted for the portion beginning wiqx the words * if an employer " and
ending with the words ") be shall be liable ”, ibid.. 5. 7(h). : ‘

o
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(2) The Tribunal constituted under section 21 of the Bombay Sales Tax Act, 1959, .
shali be the Tribunal for the purposes of hearing appeals and revision applications and
discharging other functions of the Tribunal under this.Act, and accordingly, the
provisions of section 21 of that Act (including any regulations made thereunder with
such modifications, if any, therein as circumstances may require) and other provisions
relating to the Tribunal-under that Act shall also apply to and in relation to such

. Tribunal for the purposes of this Act.

(9) For carrying out the purposes of this Aét, the State vacmm_ent may, atits
discretion, appoint any Government Department or officer, or a Municipal Lorpora-
tion, Municipal Councit or Zilla Parishad (hereinafter called * the Collecting Agent ")

© as its agent responsible for levy and collection of the tax under this Act from such

persons or class of persons as may be prescribed and thereupon, it shall be the duty
of such Collecting Agent to carry out in such manner as may be prescribed, such
functions under this Act as may be prescribed, and to render ' full and complete
account of the tax levied and collected to the Commissioner in such manner and
at such time as that office may require. : .
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(4) Any officer authorised by the Collecting Agent in this behalf shall have f_o\r thees - .
. purposes*of levy and collection of the tax all the powers. of the prescribed authority
and such other powers as may be presc. ibed. : : ' g

(5} A Municipal Corporation, Municipal Council or Z\illa‘LParLs'had appointed
as agent to carry out the purposes of this Act undet sub-section (3) shall be paid
. such collection charges as may be determined by the State Government, after consulta-

tion with the local authority concerned.

(6) 1t shall be lawful for the Commissioner, or an Officer duly authorised by him,
to have access to, and to cause production and examination of- books, registers .
accounts or documents maintained or required to-be maintained by the Collecting ~
Agent for the purposes of this Act, and the Collecting Agent shall, whenever called
upon to do so, produce such books, registers accounts or documents for inspection -

by the Commissioner or by the authorised officer. .

Y12A. (/) If any question arises, otherwise than in proceedings before ; a Court Detéfmin-

“or before the prescribed authority has commenced assessment of an employer under 3"“0‘:. of

section 7, about the interpretation or the scope of any expression defined in section 2 g:p‘:f‘d _

or of any entry in Schedule I, the Commissioner shall make an ordér determining questions.

such question. ) o : ‘ ‘ .
Explanation.—For the purposes of this sub-section, the prescribed authority shall

be deemed to have commenced assessment of an_employer under section 7, when

the employer is served with a notice under that section. : :

. (2) The Commissioner ‘may direct that the determination shall not affect the -
liability of any pérson under this Act, as respects the period prior to the determina-
tion. _ _ .oE : . ‘ .
(3) If any such guestion arises from any order already passed undér this Act: .
no such question shall be entertained for determinatiori under this section ; but .
- such question may be raised in appeal against or by way of revision of, such order.]

13. (/) Subject to rulés as m'ay;bé made by the State Government, any person Appeal. - '
or employer aggrieved by any ordef made under section 5, 6, 7, 9; 10, 15 or 16 may - o

(@) the Assistant -Commissioner, if the order is passed by any prescribed
authority or officer subordinate to him ; . . -

(b) the Deputy CO}nmis_sioner, if the order is passed by the Assistant Commis- *
sioner ; and - - : : N
_ " (¢) the Tribunal, if the order is passed by any officer not below the rank of

sputy Commissioner. : : ‘ ‘

v

. (% No appeal shall be entertained after the expiry of sixty days from the, date of
receipt of demand notice or receipt of the order : . T

Provided that, the appellate authority may admit the appeal after the expiry of .-
_the above period, if he is satisfied that there was' sufficient cause for the delay.

(3) No appeal shall be entertained, usiless the-amount of tax or penalty or interest
~ n respact of which the appeal has been preferred has been paid in ﬁ'l;l%.
{4) The appellateauthority in disposing of an appeal, may— '
. (i) confirm, annual, reduce, enhance, or otherwise modify the- assessment or
penalty or interest, or e ' e '
(if) set aside the assessment or penalty or integest and direct the authority which
made the a ssessment or imposed the penalty or charged the interest to pass a.fresh
order after further inquiry on specified points. : S s

1 Section 12-A was inserted by Mah. 21 of 1976, s. 8. e IS
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*(5) No.order under this section shall be passed without giving the appellant or

his representative, and, where the appellate authority is the Tribunal, without giving

. the authority whose order or direction is the subject of the appeal or hi§ representa-
tive, a reasonable opportunity of being heard. ‘ ' : '

Revision. , 14. () Ati:y order passed int appeal under section 13 may, bn_ an application bemg
S made in this behalf, be revised by— = o c
(a) the Degputy Commissioner, if -the .order is passed by the Assistant
Commissioner ; ' ‘ _ _ ‘ o
(b) Any Tribunal, if the order is passed by the Depuity, Commissioner. «
(2) Any order passed by the Deputy Commissioner under sub-sectidn (/) or by
the Commissioner undef sub-section (4) of this section ‘ﬁgr any order made by the
Commissioner under section 124, may, on-an application being made to the Tribunal
against such order, be reyised by the Tri bunal:] . ) ‘
" (3) No revision 'shall [be entertained under sub-section; (/) or (2) after the expity
of sixty days from the date of the receipt of the order. a . _
(4) The Commissioner may, of his own motion, revise any order passed by any
authority other than the| Tribunal under this Act : R :
Provided that, no grder .shall be revised - by the -Commissioner ; under this
sub-section after the expiry of three years from the passing of the impugned order.

(3) No order under this sectién shall be passed without giving the applicant or
the assessee a reasonable opportunity of being heard. ‘

Rectification 15, (/) Any aethority under thiS--Act may, of his own motion or onian applica-
- of mistakes. tion being made in this behalf, rectify any mistake apparent on the face of the record.
' (2) Any authority under this Act may review his own order if any cmployer has-
~been under-assessed for any period : o ' o ;
Provided that, if an order under this section has an adverse effect on dn employer
. or a person, no such order shall be passed unless a reasonable opportunity of being
- . heard has been given to such employer or person : : : o

Provided further that,|no order under this section shall be passed aftet the expiry
- of three years from the passing of the impugned order. C

‘Accounts. 16, (/) if the Commissioner is satisfied that the books of account and - other
Lo . documents maintained by an employet in the normal course of his busiriess are not
adequate for verification of the returns filed by the emplpyer under this Act, it shall be
lawful for the Commissigner to direct the employer to maintain the books of account
or other documents in such manner as he may in writing direct, and thereupon

i

the employer shall maintain such books of account or other documents accordingly. 7

(2) Where an employgr wilfully fails to maintain the books of accounits or other

documents as directed under suh-section (1), the Commissioner may; after giving him

S * a reasonable opportunity.of being heard, impose a penalty not exceeding:rupees five,
~. for each day of delay. ‘ o -

1

Special 17. (/) Notwithstanding anything contained in any|law or contract .to the

mode of contrary, the Commissigner may, at any time, or from time to time, by notice in

- IRPOVOW: writing, a copy of which [shall be forwarded to the assessee at his last address known
" to the Commissioner, require— e ;

(a) any person from whom any amount of money is due, or may bécome dug,
to an assessee on-whom notice of demand has been served under this Adt; or

1 These words ware substituted for the ' words * may be revised by the Tribunal ”, by!Mah. 2( of

4976, 5. 9. i

&
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(b) any person who holds or may subsequently hold money for or on account .
of such assessee, ) T , : T
to pay the Commissioner, either forthwith upon the money becoming due or ‘being e
held or at or within the time specified in the notice (but not before the money becomes
- due or is hold as aforesaid), so much of the money as is sufficient to pay the amount
due. by the assessee in respect of the arrears of tax, penalty and interest under this
Act, or the whole of the money wheg it is equal to or less than that amount, -

_ :Explanation—For the purposes i_)f this section, the amount of money due to".
an assessee from, or money held for or on account of an assessee by, any pérson
shall be calculated after deducting therefrom such claims (if any) lawfully Subsisting.

as may have fallen due for payment by such, assessee to such person. -

. (2) The Commissioner may, at any time or from time to time, amend or revoke
any such notice, or extend the time for making any payment in pursuance of the
notice. - - ;o . "

(3) Any person making a:g payment in compliance with a notice under this section
shall be detmed to have made the payment under the authority of the assessee, and
the receipt of the Commissioner shall constitute a good and sufficient discharge of
the liability of such person, to the extent of the amount referred to in the receipt.

{4) Any person discharging any liability to the assessce after receipt of the notice
referred fo in this section, shall be personally liable to the Commissioner to the
extent of the liability discharged, or the extent of the liability of the asséssee for tax, -
penalty and interest, whichever is less. - '
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(5) Where a person to whom a notee under this section is sent proves. to the .
satisfaction of the Commissioner that the sum demanded or any part thereof is not
due fo the assesxe or that he'does not hold any money for or on account ofthe o
assessee, then, nothing contained in this section shall be deemed to require such
person to pay any such sum or part thereof, as the case may be, to’ the Commis-
sioner, - : . - -
(6) Any amount ot money which a person is requited to pay to the Commissioner '
ot for which he is personaily liable to the Commis ioner. under this section, shall
if it remains unpaid be recoverable as an arrear of land revenue.

18. Any authority under this Act may inspect and search any premises, where Production
any p-ofession, trade, calling or employment liable to *axation under this Actis :i‘;‘l‘f‘;?l’“' )
carried on or is suspectid to be carried on and may. cause production and examina- ,oounts and
tion of books, registers, accounts or documents relating thereto and may seize such documents
books, registers, accounts or documents as may be necessary : - - : and search

Provided that, if the said authority removes from the said premises any book, Of premises. *
register, account or.document, he shall give to the person in chirge of the place, .
a receipt describing the book, register, account or document so removed by him
and retain the same oaly for so longas may be necessary for the purposes of examina-
tion thereof or for a prosecution. " o R _

1[19. The prescribed authority shall refund to a person the amount of tax, penalty, Refunds '
interest and fees (if any) peid by such person in excess of the amount due from him. of excess
The refund may be made either by cash payment or, at the option of the person, by payment. '
deduction of such excess from the amount of tax, penalty, interest and fee due in ‘
respect of any other period : T , o -
~ Provided that, the prescribed authority shall first apply such excess fowards the

“recovery of any amunt due in'respsct of which a notice under section7 has been = . !
served, and shall then refund the balance, if any.] - - ' '

: 20. Any person or employer who, without sufficient cause, fails to comply -with Offences and
any of the provisions of this Act or the rules framed thereunder shall, on conviction, Penalties.

" be punished with fine not exceeding five thou.and rupees, and, when the offence is.
- a continuing one, with flne not exceeding fifty rupees per day during the period of -
the continuance of the offence. . _ - S '

21. (1) Where an offence under this Act has been committed by 2 company Offences by
every person who at the time the dffence was committed was in-charge of and was companies,
responsible to the company for the conduct of the business of the company zs well "
as the company, shall bz deemed to be guilty of the offence and shall be liable to be
proceeded against and punished accordingly : ' B

‘Provided that, nothing contained in this sub-section shall render any such person . -
liable to any punishment, if he proves that the offence was committed without bis - -
knowledge or that he had exercised all due diliggnce to prevent the commission of
such offence. = o S ‘ o
" (2) Notwithstanding anything contained- in sub-section (), where any offence .
_under this Act has been committed by & company and it is proved that the offence -

his been commited with the consent or connivance of, or is attributable to any
neglect on the part of, any director, manager, secretary or other officer of the
company, such director, manager, secretary o~ other officer shall.be deemed to be
guilty of that offence and shall be liable to be proceeded against and punished
accordingly. . - e o : v '

Explanation—For the purposes of this section— ‘ o _

(a)* company ** means any body -corporate and includes a firm or other

association of individuals ; and : . L

() *“director *, inrelation to a firm, means a partner in the firm.

r— —

i

T Section 15 was substifuted for the origioal by Mah. 21 of 1976, 5. 10. . *-

' R ’ i
/ . .

o
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Powerto. 22, The Comm sioner mey, after giving the partles a reasonable opportumty _
transfer of being heard, wherever it is possible to do so, and after recording his reason for ‘
" doing so, by order i writing, transfer any proceedings or class of proceedings under . ) \
¢ +  any provision of this Act, from himself to any other officer, and he may likewise . |
transfer any such proceedings (including a proceeding pendmg with any officer or '

. already transferred under this se¢tion) from any oﬁicer to any other officer or to
/- himself: §
Provided that, nothing in this section shall be deemed to requlre any such
opportunity to be given where the transfer is from any officer to 2ny other officer

and the offices of both are situcted in the same city, locality or piaee

Explanation.-—In this section, the word * proceedmgs in relation to any assessee
whose name is specified in any order issued thereunder, means -all proceedmgs
under this Act in respect of any year, which may be pending on the date of such order
or which may have| been completed on or before such Hate, and includes also all
proceedings under this. Act which may be comnenced after the dqte of such order
in respect of any year in relation to such assessee.

Compound- 23. (I) Subject such conditions as may be prescmbed the Commnsswner may,

ing of either before or after the institution of proceedings for an offence under this Act,
offenices. parmit any person cherged with the offence to compound the offence on payment

" of such sum, not exceeding double the amount of th to which the offence relates, as

the Commlssnoner may d;termme '

(2) On payment of such sum, as may be dctermmed by-the Commissioner vnder

sub:sgction (1), no further proceedings shall be taken zgainst the person in respect
of the same offence. : : '

Powersto 24, All authorities under th.lS Act shall, for the purposes of this Act, have the
. enforce game powers as are ested in a court under the Code of Civil Procedute, 1908, while V °f
“"‘“da;‘t‘;‘ trying a suit, in respect of enforcing the attendance of and examining any person on
oath or affirmation jor for compelling the producnon of any document.

Barto 25. (/) No suit ho]l lie in any civil court to set asxde or modify any assessment
proceedings. made or order passed under this Act..

' (2) No suit, prosecution, or other legal proceedmgs shall lie aga inst any author'ty

under this Actor agrinst'any employer for anything done orintended to be done in

good faith under this Act or the rules framed thereunder. /

Powerto 20+ The Commi sioner may, subject to such conditions and resirictions as the _
: delegate. State Government may by general or special ordet impose, by arder - in writing -
[ - delegate to the authorities subordinate to him, either generally or as respects any : ‘

- part;culdr matter or class of ‘matters any of his powers under this Act.

" Powerto 27 (1) The power to m:ke all rules under this Act shall be e*cercnsable by the -
make rules State Government by notlﬁcatnon in the Official Gazette. ,
(2) Without prejudice to any power to make rules contained elsewhere in this Act, ..
the State Government may make rules consistent with this Act generally to carry. ’
out the purposes of this Act and to prescribe tees payable in respect of any applica-
_ tions to be made, forms to be supplied, certificates to be granted and appeals and
. _applications for revision to be made under this Act 1[and also-any applications for
certified copies of dacuments filed and orders made under this Act].. .

(3) Rules. made under thls Act shall be subject to the condxtmn of prev-ous
publication: ' S

1 These words were added by ‘Mah. 21 of 1916, s. 1i.
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Provided that, if the State Government is satisfied that circumstances exist which .
render it necessary to take immediate action, it may dispense with the previouy BRI
publication of any rules to be made under this Act. C ¥

(4) Every rule made under this Act shall be laid, as soon as may be after itismade, » . .
before each House of the State Legislature while it is in session for a totalperiod =~ 7
of thirty days which may be comprised in one session or in two successive sessions,
and if, before the expiry of the session in which it is so laid or the session immediately
following, both Houses agree in making any modification in the rule, or both
Houses agree that the rule should not be made, and notify such decision in the Officig/ -
Gazette, the rule shall from the date of publication of such notification have effect
only in such modified form or be of no effect, as the case may be, so, however, that ..
any such modification or annulment shall be without prejudice to the validity of
anything previously done or omitted to be done under that rule.

1f27A. Nothing contained in section 3 and other brovisions of this Act shall Exemptions.
apply to— ' _ _ :

(a) the members of the armed forces of the Union serving in any part of the
State ; '

(b) the badli workers in the textile industry.]

28. (1) The enactments specified in the second column of Schedule 11 are hereby Amendment

A =y ' . ) . . of certain
amended in the mannef and to the extent specified in the third column thereof : actnents.

Provided that, nothing in the said amendments shall affect or be decined to affect—

(i) any right, obligation or liability already acquired, accrued or incurred for
anything done or suffered, in respect of any period preceding the date of coming
into force of these amendments ; ' : -

(if) any legal proceeding or remedy whether initiated or availed of -before or
after the date of coming into force of these amendments, in respect of any such
right, obligation or liability. ' : :

(2) The levy, assessment or recovery of any tax or the imposition br recovery of
any penalty, in respect of such period, under the provisions of the relevant enact-
ments and all proceedings under them, in respect of all matters aforesaid, shall be
initiated and disposed of, or continued and disposed of, as the case may be, as if

. this Act had not been enacted. ‘

29, OQut of the proceeds of the tax and penalties and interest and fees recovered Grants to
under this Act there shall, under appropriation duly made by law, be paid annually local
to such local authorities as were levying a tax on professions, trades, callings, and 2uthorities
employments, immediately before the commencement of this Act, and whose power revenue,
to levy such tax has been withdrawn under the provisions of this Act, such amounts *
on the basis of the highest collections made by them in any year during the period of
three years immediately preceding the commencement of this Act, as may be
determined by the State Government in this behalf. : :

1 Section 27A was inserted by Mah. 21 of 1976, s. 12.
J/438-—7
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The proceeds of the tax levied and collected under this Act, together with penalties and .

interest and fees recovered thereunder, shall first be credited to the Consolidated

and, after deducting the expenses of collection and recovery as ;
State Government and the amounts of grants made to the local Mah. |
authorities under section 29, the remaining amount shall, under appropriation duly J

made by law in this behalf, be entered into, and transferred to, the Employment 1978,
established” under the Maharashtra Employment Guarantee

priation duly made by law in this behalf, the State Government

Employment shall contribute annually to 3[the Employment Guarantee Fund an amount equal

Guarantee ¢, the amount transferred to that Fund under sub-section (}).]
Act, 1977] [ * * % & * M
: SCHEDULE I
(See section 3)
Schedule of rates of tax on professions, trades, callings

Serial Class of persons
No.
1 2

and employments

Wape earners, Such persons whose mondhly salarics

(a) Legal prac itioners lncludmg Solicitors and notaries pubhc

(&) Medical ractitioners  including  Medical consulla nts
¢fand Dentists] ;

{¢) Technical a d Professional Con';ultants, including Architects,
~Engineers, R.C.C. Consultants, Plumbers, Tax (nnsult.mts,

Chartered Accountants, Actuaries and Managements Consul-

tants; .
(d) Chief Agents, Principal Agents, Special Agents, Insurance
Agents and Surveyors or Loss Assessors registered or licensed
under the insurance Act, 1938 (IV of 1938).
Where the standing in the profession of any of the persons
mentioncd above—
(A) in any Corporation area is-—
{i) less than two years ..
(ii) two years or more but Ie:.s than five years
(#if} five years or more ..
(B) in any.other area in the State is—
(i} less than two years .
(if} two years or more, but less than five yearq
- (¥} five years or more, but less than ten years
. (iv) ten years or more .. .
3 (a) Mcmbers of Associations recogmsed under the Forward
Contracts (Regulation} Act, 1952 (L.XXIV of 1952).
(b) (i) Members of stock ‘exchanges recognised under the Secumy
Contracts (Regulation) Act, 1956 (XL of 1956),
(i) Remisiers vecognised by stock exchange
Estate agents of brokers or building contractors .
Directors (other than those nominated by Goxemment) of
ies registered under thé Companies Act, 1956 (I of 1956).
(@) Bookmakers and trainers licensed by the Royal Western India
Turf Club Limited.
. {b) Jockeys li

v

1

Rs.

Rs.

Rs.
Rs.
Rs.
Rs.

Rs.
Rs.
Rs.
Rs.

Rs.

Rate of tax

Nil,

. 2 per month.
. 4 per month,
. 6 per month.
. 8 per month.
. 11 per month.
5, 15 per month,
5. 20 per month,

Nil.
£50 per annum.
250 per annum,

© Nl

50 per annum.
150 per annum,
250 per annum.
250 per annum.

. 250 per annum.

150 per annum.
250 per annum. -
350 per annuni,
150 per annum.

1550 per annum.

nscd by the said Club el .
1 The portion beginning with the words * On the commencement ”

and ending with the words

* Employment Guarantee Fund. ™ were deleted by Mah. 20 of 1978, s. 13, Sch.

L ¥ These words were substituted for the words *

“ transferred o, that Fund. , ibid., 5. 13, Sch.

? These words were|substituted for the words *the Fund an amount equal to the amount

transferred to the Fund under sub-section {7).”, ibid., Sch.
¢ This marginal not¢ was substituted for the ongmal ibid., Sch.
& Sub-sections (3), (4), (5) and (6) were deleted, ibid-
words were added by Mabh. 21 of 1976 s, 13(a).

L e o
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Serial Class of persons
Nci. 2 :

Rato of tax -
.3

7 Self-employed persons in the motion plcture industry, as follows :—
(a) Writers, Lyricists, Directors, actors and actresses {excluding
junior artistes), - play-back singers, cameramen, recordists,
editors and still photographers ;
(b) Junior artistzs, production Managers, zssistant Directors,
assmtant cameramen, assistant recordists, assistant editors,
musicians and dancers.. -

8 Dealers registered under the Bombay Sales Tax Act, 1959 (Bom.
L1 of 1959).

Such dealers whose annual gross turnover of all sales or of all
. ; . purchases is—
1 ) ?) Rs.50,000 or more, but less than Rs. 75,000
) 7 © (#) Rs. 75, ,000 or more, but less than Rs. 1, 50 ,000
(i) Rs. 1,50,000 or more

9 Occupiers of factories as defined in the Factorles Act, 1948 (LXIII
of 1948), who are not dealers covered by entry 8. Such occupiers
of factories—

(1) where not more than fifteen workers are working
(i) where more than fifteen workers are working . .

¥ Explanation.—For the purposes of this entry and entry 10, the
average number of workers or emnloyees who were workmg or
- employed during the last preceding year shall be taken into
. . consideration. This average number shall -be arrived at by
add the average num of workers or employees who
nded in each working month in that year and dividing the
£otal by the number of such months]

10 Employers of establishments as defined in the Bombay Shops and

Establishments Act, 1948 (Bom. LXXIX of 1948), who are not

dealers covered by entry 8.

Such employers of : establishments—

(i) where there are no employees

(#) where not more than five employees are emp!oyed

{#i) where more than five, but not more than ten employees are-
employed. -

-(iv) where more than ten employees are employed .. .

11 Owners *for lessees] of oil pumps and service stations ,

12 Licensed foreign liquor vendors and employers of resndenhal
hotels and theatres as defined in the Bombay Shops and - Esta-
blishments Act, 1948 (Bom. LXXIX of 1948).

13 Holders of permits for transport vehicles granted under the Motor '

Vohicles Act, 1939 (IV of 1939),  which are used or adapted to
be used for hire or reward.

Where any such person holds permit or permits for any taxis, three
wheeler goods vehicles, trucks or buses—
(1) in respect of each taxi-or three wheeler goads vehlcle
(if) in respect of each truck or bus ..

14 Money-lenders licerised under the Bombay Money-lenders Act,
1945 (Bom. XXXI of 1947)—
{¢) in Corporation areas . .- . ..
(1) in other areas in | the State .. .. .

Rs. 250 per annum.

Rs. 150 per annum.

Rs. 50 per
Rs. 150 per annum,
Rs. 250 per asnum.

Rs. 150
Rs,

per annum.
per annum,

« Nil
Rs. 50 per annum.
Rs. 150 per annum,
Rs. 250 'per annum
Rs. 250 per annum .
Rs. 250 per -annum

. ,Rs. .50 per annum.
. Rs. 109 per annum.
Prowdadthat,thetotal

amount payabls
the same holder sha
not gxceed Rs. 250

per.annum.

Rs. 250 per annum.
P_.s. 150 per annum.

* This Explanation was added by Mah. 21 of 1976, s. 13(b)
* These words wete inserted, ibid., 8. 13(c).

o
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SCHEDULE I—concid.
Serial _ Class of persons ] Rate of tax

No.
1 2 3

15 Individuals or institutions conducting Chit Funds—.
Where the value of the security required to be lodged by them
with the istrar under section 13 of the Maharashtra Chit
Funds Act,1974 (Mah. LV of 1974) is— ) .
(i) Rs. 5,000 or more, but less than Rs. 25,000 .. Rs. 150 per annum.
(ii) Rs. 25,000 or more . Q. . .. Rs. 250 per annum.
16 Co-operative societies registered or deemed to be registered under S
; the Maharashtra Co-operative Societies Act, 1966 (Mah. XXIV
of 1961) and engaged in any professions, trades or callings—.
(i) State level societies .. .. .. Rs. 250 per annum.
(#i) Co-operative sugar factories and spinning mills .. Rs. 250 per annum.
Rs. 150 per anaum.

(iff) Distrigt level societies - . .
17 Banking com an)i_c_s; as defined in the Banking Rogulation Act,
. 9 B

banks - .. e .. .. Rs. 250 per annum.
e e .. .. Rs. 150 per annum.

18 Compznies registered under the Companies Act, 1956 (I of '1956) Rs. 250 per annum.
and engaged in any professions, trades or callings.

19 Firms registered under tho Indian Partnership Act, 1932 (IX of Rs. 150 per annum.
1932) and engaged in any professions, trades or cailings.

20 Persons, other than those mentioned in any of the preceding entries, Rs, 150 per annum,
who are engpged in any professions, trades, cnllings or employ- ‘ : ’
ments and in respect of whom a notification is issued under the ’
second proviso Lo section 3(2). i

Il. Notwithstanding anything contained in this Schedule, where
a person is ¢overed by more than one enfry in this Schedule
the highest rate of tax specified under any of those entries shall
be applicable|in his case.

SCHEDULE II |
(8ee section 28)

n
+

hort title and number of Amendinents

Serial S|
No. enactments .
1 2 , 3
! The Bombay Provincial Municipal Corpora- In section 127, in sub-section {2),—
tions Act, 1949 (Bom. LIX of §949). (a) clausc () shall be deleted ;
{b) v clause (f), after the words “ any
other tax ” the brackets and words
“ (gg: bei[l]léi‘ng: ta.xd on leofassio:)xs,
teades, ca and employments),”
shall be inserted.
2 The City of Nagpur Corporation Act, 1948 In section 114, in sub-settion (2),—
(C.P. and Berar I of 1950). () clause (a) shall be deleted ;

L]

(b) in clause (), after the words “ a;
other m,f&’ the brackets and wo
“(not being 2 tiax on professions,

trades, callings and employments),
. shalt be inserted.
3 The Bombay Viliage Panchayats Act, 1958 TInsection 124, sub-section (4) shall be dele-
(Bom. HI of 1959). . .
4 ' The Mabhar: Zilla Parishadsand Panchayat (2) Insection 157, clause (4) shall be deleted.
Samitis Act, 1961 (Mah, V of 1962). {b) Sections 163 and 164 shall be deleted.
5 The Mahar 4 Municipalities Act, 1965 {2) In section 105, in sub-section o,
{Mah. XL of 1965), clanse (¢) shall be deleted. - '
: () In | section 108, id clause (i), after
thg words  *“any other tax” the
brackets and words “ (not beinga tax
on: professions, trades, callings and
employments), ”* shall be. inserted.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Land Revenue Code and the Maharashira
Restoration of Lands to Scheduled Tribes (Amendment ) Act, 2010 (Maharashtra Act No.
XLIIT of 2011), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XLIIT OF 2011.

(First pubished, after having received the assent of the President,
. in the “Maharashtra Government Gazeffe” on the
30th December 2011.)

An Act further {0 amend the Maharashtra .and Revenue Code, °
1966 and the Maharashtra Restoration of Lands to Scheduled Tribes
Act, 1974
Mah.

" XLEoF WHEREAS it is expedient further to amend the Maharashtra Land
1966, Revenue Code, 1966 and the Maharashtra Restoration of Lands to
Mah. Scheduled Tribes Act, 1974, for the purposes hereinafter appearing ; it is

XIV of hereby enacted in the Sixty-first Year of the Republic of India as follows —

1975.
CHAPTER 1
PrELIMINARY

1. (1) This Act may be called the Maharashtra Land Revenue Code Short title

and’ the Maharashtra Restoration of Lands to Scheduled Tribes 2nd et
(Amendment) Act, 2010. clomm ent,

qFT AE—II8— , (®)
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2y Tt shall be deemed to have come into force with 'eﬁ"ect from the
GtH July 2004. '

CHHAPTER 11

AMENDMENTS TQ TITE MAHARASHTRA LAND REVENUE
.CODE, 1966

Amendment 2, In section 38 of the V[ahardshtra Land Revcnue Code 1566

of section (heremafter referred to as “the said Code ), 11’1 sub-section (3),—
36 of Mah.

XLI of 1968. (@) for the words “within thirty years of such transfer of possession”

the words, figures and letiers “ within th1rty years from the 6th
: July 2004 ” shall be substltuted

{6)-in the first proviso, for the words “ within thirty years of éuch
commeéncement ” the words, figures and letters “ within thirty years
from the 6th July 2004 ” shall be substituted.

Amendment 3. In section 36A of the said Code, ini sub-section (4), for the words
of section «within thirty years from the date of the transfer of occupancy ” the

36A of Mah. &

XLI of 1966, words, figures and letters “ within thirty years from the 6th July

2004 * shall be substituted.
CHAPTER IIT

AMENDMENTS TO THE MAHARASHTRA RESTORATION OF
LANDS TO SCHEDULED TRIBES ACT, 1974

Amendment 4. In section 3 of the Maharashtra Restoration of Lands to Scheduled
of section 3 Tribes Act, 1974 (hereinafter referred to as “the principal Act”), in
of Mah. XIV .1 section (1), for the words “within thirty years from the
of 1975, \ . : - e
commencement of this Act” the words, figures and letters “ within

thirty vears from the 6th July 2004 ” shall be substituted.

Amendment 5, In section 4 of the principal Act, for the words within thirty
of section 4

of Mah, years from the commencement of this Act” the words, figures and
of 1975, letters “ within thlrty years from the 6th July 2004 ” shall be substituted.
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